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yet from the annual flood fury which
visits this region. The State of Bihar, in
particular, has had a disproportionately
large share of the suffering in the wake
of Ganga and other rnver floods.
Keeping in view (a) the sufferings of
the people in this region, (b) the
damages to the regional economv and
(c) the large capitalized value of the
relief measures retrospectively and
prospectively, a new approach was
evolved. The previous Government
examined all these aspects, and in
deference to the needs of this region,
the then Prime Minister announced a
Technology Mission on Flood Control in
Ganga Basin in general and in north
Bihar and in particular.

Mr. Vice-Chairman, through you 1
‘would like to draw the attention of the
House and the Government to this, that
it is suspected that the new Government
has adopted a casual approach in this
regard. The Ministry of Water
Resources is now moving to distort the
commitments of the previous
Government and the decisions on this
aspect. Through this Special Mention,
Mr. Vice-Chairman, [ would like to say
that the Government should assure us
that the decision of the previous
Government on the Technology Mission
in Ganga Basin in general and north
Bihar in particular is respected, that the

~ Ministrv of Water Resources would not
be allowed to distort the decision of the
previous Government, that immediate
announcement is made in launching the
Technology Mission with adequate fund
support and a deadline before the work
starts in harnessing the perennial river
waters in this region 2nd that an
Integrated Development Plan for ‘the
river basin in north Bihar is taken up
with  sufficient fund support for
implementation during the Eighth Plan
period itself. Thank you, Mr. Vice-
Chairman.
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SHRI GAJ SINGH (Rajasthan): I
associate with that.

RE. CONSIDERATION OF LEGISLA-
TIVE COUNCILS BILL, 19%0

SHRI G. SWAMINATHAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, I have a
request. The Legislative Councils Bill is
there for the last one week, and we have
been waiting to pass that Bill. We are
almost ‘at the fag end of the session. We
may be permitted to speak on that. Only

[RAJYA SABHA]

(TTER):

by Muusier 296

two or three persons will be there. It
may not take more than 15 minutes., We
can, complete the Legislative Councils
Bill.

Thereafter the Minister's statement
may be taken up. (Interruptions)

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): If the House agrees (infer-
ruptionsy Just hold on. There is

nothing.

SHRI V. GOPALSAMY (Tamil Nadu):
We are not standing in the way of the
statement. We are making a submission for
the consideration of the House that this
Bill may be passed. It would not take more
time. Then the statement could be taken
up. This is a request. 1 would request the
hon. friepds that side to kindly consider the
suggestion made by Mr. Swaminathan.

SHRI G. SWAMINATHAN: We can
pass it first because this legislative business
is pending.

SHRI MURLIDHAR CHANDRA
KANT BHANDARE (Maharashtra): Per-
sonally I am not against any re-arrange-
ment of the business. Fiji is also important.
In case we discuss the legislative business
first, at the time of the discussion on Fiji,
Members will not be there. In such a
situation . voluntarily some of us will sLp
away. We will finish it in an hour’s time.
Then we can sit til] you pass the legislative
business. But I don’t like Fiji being rele-
gated. Afterall we have waited so long for
the other Bills. I ant very clear about it.

SHRI V. GOPALASAMY (Tamil Nadu):
We ,agree with Mr. Bhandare on the
importance of the Statement on Fiji. At the
same time the Bill has been pending for a
long time, It could be passed first and then
we can take Fiji.

SHRI JAGESH DESAI (Maharashtra):
Sir, discussion on price is there. The
Minister has not yet replied. The fact is it is
being postponed. It is more important.





